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Thiz iz 3 Contempt Bztition ander fection 17 of the
Adminiztvetive Trilumals Act, 1925, € tAting therein that hy
not implemznting the directiorns of the Tribun?l izsued in

OA Mo, G72/92 Azcided on 29-7-24, the recspondents have committzd

contempt of eourt,

2, We have hedrd the la2rnsd counsel for the petitisner and

the lz2rrnzd countel for the respondentz 2nd have peruced the
records,
3. It wae ilracted by tha Tribum3l that ithe petitioner

chould e ooneidered for 3bpnintment on the hisis of his

Fetitionzr'e coungel thiat the patitisper h3s bzen re-sniygzd

4., This Contemrpt Fetition, 13, therefors, dismizced., Moticss

issued 3re dischirqged,
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